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Fer the Respendents ...Shri P.P.Khurana
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a nunber ef eppertunities afferded te them. Hewever, the
le arned ceunsel fer the goplicants apeared gt the time of

final hearing ef the matter en 1.2.1993.

5. The case of the gpplicant is that in view of the OM

NO .12035(7)/79-POL . II Ministry ef Werks and i»{\”using

(Directer of Estates) dt.1.5.1981 en the subject ef censideratis
of ad-hec alletment ef gereral pesl accemmedatien

adnissible te eligible dependents/rel atiens of Geve mment |

empleyees en their retirene nt. The aferesaid circul ar

cleary bays dewn that in view ef the previsien under SR-317.B-
25 of the Alletment ef Residences (General Pecl) in Delhi
Rules, 1963, when a Ge wernment servant wWee is an aletée of
a general pecl accemmedatien retires frem service, his sen

may bé alletted accommedatien frem the general pesl en ad-hee
basis previded the said relatisn is a Gevernment servark L
eligible fer alletment of accemmedatien in general peel and
had been centinueusly residing with the retiring Gevernment
servant fer at least three years immed iately preceding the
date ef his retirement. Thdel igible dependent will be alletted

accommedation of a type belew his/her entitlement previded

wm
th atano Case except etherwise specified alletment will be m ade

1n a higher type of quarter than in eccupatien ef the retiring

Gevernment servant. There is alse g4 previse that where the
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Gevernment servant is entitled te type=II er any higher
type of accommedatien, he/she will be alletted accemmedatien
in Type-II en ad-hec basis even if the retiring Gevernment
servant was eccupying Type-1 accemmecdatien. Applicant Ne .2
has duly applied te the respendents. The respendents,
hewe ver, infermed applicant Ny .l en 12.6.1991 by the
Meme §Annexure P 4), which is repreduced belew :-

"Ce nsequent up@nzggtirement of Shri Aleis Tirkey

whe was the allettee ef quarterNe .E-1495 Netaji
Nagar, New Delhi and the alletment was cancelled

in his name and the aferesaid quarter is under
pendingy censideratien fer regularisstien in faveur

of Shri Valeeis Tirkey, whe is werking in the Office
of Feod and Civil Supplies, Department ef Feed, Krishi
Bhawan, New Delhi, which is eligible effice fer GP
accemmed afien, se the abeve mentisned quarter may be
evicted."

The Directer of Estates has passed the evictien erder
dt.30.11.1990 (Annexure P5). Aoplicant Ne .2 made representa-
tiens there after annexed te the gpplicatien as Annexure P6

collectively en varieus dates and alse addressed

representatien te the Hen'ble Minister fer Heusing and

nod
Urban Develepment, but the applic antxhas net been
rejul arised the said quarter.
It is evident freom the recerd that tre applicant is

eligible fer alletment eof general peel accemmedatien

werking in the Centra; Gevernment department in the Ministry
of Feed and se the respendents sheuld h ave censidered his

case under the aferesaid OM of May, 198l. The Directer of
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